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0.ANo.186110

- Sathish Williams, . '

- Deputy Conservator - of Forest(Research),
Olavakkede P.O.,. _ v :
Palaghat ‘ : .. Applicant

By Advocate Sri 8. Radhaknshnan
VS, | -

1. Umon of India represented by

- The Secretary tothe Govt. of India,
Dept. of Personnel and Training,
Ministry of Personnel,
Pubhc Grievance and Pension, New Delhi.

| 2.‘The Secretary tothe.Govt. of India,
Ministry of Envrronme 1 _,fand Forest
New Delhi.

3. The State of Kerala represented by
' The Chief Secretary, Govt. of Kerala,
Trlvandrum

4 The Principal Chief Conservator of Forest,
-Gov_t. of Kerala, Trivandrum.
N, -
5. Union Public Service Commission,
Represented by the Secretary, UPSC ,
Shajahan Road, New Delhi. ‘ .. Respondents. - .

st
BytAelvocate "Mr.P.S.Biju, ACGSC(R1 & 2)
Tl 0,;,; KN.K Thankachan,GP(R3&4)




Mr.Thomas Mathew Nellimoottil (RS)
0.A.No.187/10

AR. Amrudhan '

Deputy Conservator of Forest(NC)

Office of the Field Director(Project Tiger),

S.H.Mount P.O., '

Kottayam. ' ..Applicant

By Advocate : Sri S.Radhakrishnan

VS, ' »

1. Union of India represented by
The Secretary to the Gowvt. of India, °
Dept. of Personnel and Training,

Ministry of Personnel,
Public Grievance and Pension, New Delhi.

2. The Secretary to the Govt. of India,
Ministry of Environment and Forest,
New Delhi.

3. The State of Kerala represented by
The Chief Secretary, Govt of Kerala,
Trivandrum.

4. The Principal Chief Conservator of Forest,
Gowt. of Kerala, Trivandrum.

5. Union Public Service Commission, ‘

Represented by the Secretary, UPSC, A
Shajahan Road,New Delhi. .. Respondents

By Advocate:Mr.S.Jamal, ACGSC(R1&2)
Mr.N.K.Thankachan,GP(R3&4)
Mr.Thomas Mathew Nellimoottil (R5)
. The Application having been heard on 15.07.2010, the Tribunal on 230710
delivered the following:-

ORDER

HON'BLE MR.JUSTICE K\._QTHANKAPPA'N,JUDICIAL MEMBER:

Tt!.,e,ap.plicénts in these two Original App‘lications have approached
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this Tribunal for a common direction to the - respondents to convene the
selection commrttee meeting and-publish the select list of Kerala cadre
of lndlan Forest Service for the year 2008. Further it is commonly prayed
that the retirement of the applicants prior to the convening of the
select_ion committee rneeting shall not stand in the way of their

selection and appointment to the cadre of Indian Forest Service.

2. The facts of the case. are also.common and hence these Original

Applications were heard together and disposed of by a commoh order.

Both the applicants are appointed in the Kerala Forest Service as Forest

Range 'Ofﬁcer- :t_hrough" the selection ‘conducted by the - Kerala Public
Service Comrnission on 1.11.1980. Thereafter b_oththe applioa-nts were
promoted as Assistant Conservator of Forests on 19.3.1996 ang
1.4.1996 re‘spectively. -Both the ~applicants have completed 8 years of
qualifying service in the grade of Assistant Conservator of Forests on‘
19.3.2004 - and 142004 respectively. Though the hames of the
applicants were mcluded in the zone of consrderatlon for the years ‘
2004, 2005, 2006 and 2007, they have not been selected due to the lower
grading and due to the vacancy posmon Now for the selection for the
year 2008 the names of both ‘the appllcants are included and their

service records were forwarded tothe Union Publlc Senvice Commlsslon

- In the above circumstances, they have filed these Original Applioations. , |

3. 't'he Original Applications were admitted and notices ordered to

\"g .
the respondents. In pursuance to the notice received from this Tribunal
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they State Govt. as well as the _Ur;i'dn Public SeNice Commiséion have
| filed their respective 'replyv statements in which the stand taken by the
State Govt. is that they have already included the names of the
applioahts in the proposal list and the selection committee meetihg 'has
not been ‘convened - hitherto. Thé reply statement/ the instructions
received frofm thé Union Public Service Commission in both the ~cases
are tothe effect that as and when the re(juired documents and service
records of the applicants are 'receivedv from the State Gowt. the
selection committee meeting will be convened. In this context, the
instructions received from t,he Unibn Public Service Commission has been '
produce.d before this Ttibunal by the leamed Standing Counsel
Mr.Thomas Mathew .NellimOOttiI‘. It is stated that some of the records |
| relating to the applicant in O.A.No.187/10, and one P.Sreekumar and
T.Pradeep, whose names were incmded in the proposal list sent by the
State Govt. have not been received, though they have sent this letter on
20" April, 20‘10. With regard to this aspect the learned counsel
appearing for the State Mr.N.K.Thankachan subbmitted before this
Trib'unal that the gntire bapers are being sent to the Unioﬁ'Public
Service Commission as well the Gowt. of India. If so, the Original
~ Applications can'be' disposed of directing the Union Pubi‘ic Service
Commission, the 5" respondent(common respondent)to convene the
selection committee meeting at the earliest, at any rate within sixty'.
days from the date of rééeipt of a copy of this order. There will be a
further direction to the 3 respondent’ t_'o forward all the papers

requested by the 5" r?spondent within 30 days from today, if not already
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sent. With the abbve direot_ion, the O.As stand disposed of. No order as to |

costs. I )
(K. NOORJEHAN] T(JUSTICE K.THANKAPPAN)

MEMBER(A) , MEMBER(J)




